
 

07.09.2022 

 

Accused is present.  

Today is fixed for judgment.  

At the time of preparation of judgment it has come to the notice 

of this court that prima-facie materials is available against the 

accused u/s-294 of Indian Penal Code. Accordingly, as per the 

provision of Section 216 of Cr.P.C. additional charge u/s 294 of 

Indian Penal Code is framed which is read over and explained to 

the accused, to which he pleaded not guilty and claimed to be 

tried.  

Judgment is ready and pronounced in open court.  

 

Accordingly, in the light of discussion made in the judgment, I 

sentence the convict Diganta Das to to pay fine of Rs. 2,000/- 

(Rupees Two Thousand Only) i/d to Simple Imprisonment for 01 

(one) month u/s-294 of Indian Penal Code.  

The accused is acquitted from charges u/s 354/323/506 of Indian 

Penal Code as no offence is made out against him under the 

above mentioned sections.  

His bail bonds shall remain in force for a further period of six (06) 

months as per provision of section 437-A of the Code of Criminal 

Procedure. 

Let a copy of the judgment be given to the convict immediately 

free of cost as per provision of section 363 (1) of the Code of 

Criminal Procedure.  



The convict is also informed of his right to appeal against the 

judgment and order of conviction and sentence. 

Copy of the judgment be forwarded to District Magistrate, 

Lakhimpur in compliance with section 365 Cr.P.C. 

The case is disposed of on contest accordingly. 

 

 

 

 

 

Later on,  

 

Seen petition No.2629/2022 filed by the convict praying for 

allowing him to remain on previous bail as he wants to prefer an 

appeal against the judgment and order passed by this court. 

Heard learned Counsel for the convict and accordingly, the 

petition is allowed.  

 

Fixing 30.09.2022 for submission of order of appellate court.  

 


